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(b) whether the Government have provided ex- (b) to (g). As 'Police' and 'Public Order' are State 
gratia payment to the victims; subjects, the registration, detectlon, Investigation and 

(c)  if not, the reasons therefor and the time by preventation of crime is primarily the responslbllity 

which the payment is likely to be made; of t h e  S t a t e  Gov ts . /UT A d m l n l s t r a t i o n s .  T h e  
responsiblllty of the State Governments, interalla also 

(d) whether the perpetrators were arrested in all includes formulation of schemes to curb crimes and 
the above crimes; to provide appropriate ex-gratia payment to victims. 

(e)  if not. the reasons therefor: No statiscis on  ex-gratia payment and atarrests in 
> ,  

individual cases are maintained at Central level. The 
( f )  whether lhe have formulated any Central Government, on Its part, has been writing, 

scheme to prevent such crimes; and from time to time to the State Govts, to b e  extra 
(g )  11 so, the details thereof and the reasons for vigilant in the matter of prevention of crimes against 

lncrease ~n crlmes? SCs/STs and to .effectively utilise the specific laws 
T H E  OF HOME (SHRI and legal provisions already in force to check crimes 

INDRAJIT GUPTA) . (a)  A assessment 1s enclosed. against SCslSTs. 

STATEMENT 

Incidents of c r m e s  committed agarnsf SCs/STs in Uttar Pradesh during 1995 and 1996. 
- 

Year Murder Rape PCR Act SCs l  STs (Prevention of 
Atrocities Act, 1989) 

-- 

SCHEDULED CASTES 

1595 296 32 1 121 81 17 

1596' 8 6 114 . 3 0 1889 

SCHEDULED TRIBES 

: 495 1 1 2 7 9 

1996' 0 1 4 2 - -- -.--- - - - . - -- - - 
Upto Aprll month only 

(Ncte F~gures are based on Monthly Crime Slat~st~cs and are Prov~s~onal) 

[Engl ish] 

Digi ta l  Communicat ion8 System 

52. SHRl SURESH KALMADI ; Will the Mlnlster 
of COMMUNICATIONS be pleased to state 

(a, whether the Government have selected Nl lT 
and Llptron to  train about  one lakh middle level 
employees to handle digital communlcatlons system. 
and 

( b j  11 so, the de ta~ ls  of the agreement? 

THE MINISTER OF COMMUNICATIONS fSHRI 
B E N 1  PRASAD VERMA)  : !a) the Department of 
Telecom has awarded Work Orders to M/s NllT Ltd 
and MIS Uptron India Ltd, on  6.5 96 to provide 2 
weeks t ra ln lng In computers to  42,700 o f f l c ~ a l s  
el~glble for apporntment as Senlor Telecom Operatlng 
A s s ~ t e n t s  In 4 s t r e a m s  v lz  G e n e r a l ,  P h o n e s ,  
Telegraph General and Telegraphy 

Ib j  No agreement has been slgned between the 
Department and the trarnlng lnstltutions However, 
wcrk orders have been given to them l o  implement 

the a fo resa~d  trainlng programme and the salient 
features of the work order are as follows 

(I) Mls NllT Ltd. have been given Work Orders 
to Impart tralning to 21,300 of fc la ls  of the 
followlng Telecom C~rc ies  . 

Assam, Blhar, Gujarat, Madras Telephone 
Dlstrlct, MTNL Deihi, North East,  Orlssa, 
Rajasthan, Tamilnadu and Maharashtra 

( i l )  The Work Order placed on MIS Uptron l n d ~ a  
Ltd prov~des for tralning to 21,400 offlclals 
of Ihe followlng Telecom clrcles 

A n d h r a  P r a d e s h ,  C a l c u t t a  Te lephone  
D~str ic t ,  Haryana, Hlmachal Pradesh, J & 
K ,  Karnataka,  Madhya  Pradesh ,  MTNL 
Mumbai, U.P. (East) and U P. (West), r 

( i i i )  The training shall be of 2 weeks duratlon 
and  the  t ra in ing f e e  8 Rs 24001- (,el 
trainee is payable to these institutes 

( iv) T h e  t r a l n i n g  s h a l l  b e  provided In 
accordance wlth the syllabus prescrlt.ed 
by DOT. 


